
CENTRIL ADMINISTRAThtE IRIBUNAL 
ERNAKULAM BENCH 

O.A.No.614110 

Wednesday this the 81h  day of February2012 

CORAM: 

HON'BLEDr.K.B..RAJAN, JUDICIAL MEMBER 
HONIBLE MSSK.NOORJEHAN, Aè?IMSTR477,1E MEMBER 

T.Aravindakshan, 
S1o.ate S.Thnappai', 
Assistant, Accounts Officer. 
O/oAaciatait General (A&E) Tavandrwn. 
ResIdln9 at Aneesh Bhavan, Kalpaka Gardens, 
PappanamtSe, TTvanthwn - 695 O'St. 

(By Advocate Mr.M.R.Hara 

Versus 

Comptroller and Audftor General, of India, 
path 

New 'Delhi —110124. 

Deputy Comptroller and Auditor Geflerat, 
O!OCCcflptTtMT and kdtor C*ftril ol india, 
9-Deen payalUpadhyay MarQ,. New Delhi - 110 124. 

Accountant•General (A&E., 
Kerala, Thvandrurn. 

Sr. Deputy Accountant General Admri.), 
O%oActntnt 	era (PZIE), 
Kerala., Trivandrurn. 

Sr. De9uty Accountant General (GE. 
O/o.Accci.inta'tt G'enera' (A&E),. 
Kerala, Thvándrum. 

Jpptant 

6. 	P.S.Vijayara9havan, 
Attnts Oicr, 
O/o.Accountant General A&E, 
Kerala, Braich Offióe, Thchur. 

(By Advocate Mr.VV.Asokan) 

...Reonclents 

,-"Tttlts aççcati.cn haming been heard on... 8th  fehmaN. 2012 th.s 
bunat oc the same day deIived the M(OIV*Tg :- 



.2. 

ORDER 

HON'BLE Dr:KaS.RAJAN, JUDICIAL MEMBER 

When the matter came up for hearing :,. today1ôoirnSeF 'fOr:'  the 

applicant submitted that a rejoinder has been flIed Counsel for the 

applicant submitted that .the main relief sought. in .thIs case expunging. 

adverse remarksl has  already been made, available to the applicant by the 

respondents. Promd Ion has alsobeen granted with prospective effect. Al 

that is subsistinq in the relief claimed is promo ion from the..date The Lunjor 

.to,the applicant was promoted. ...As rule provides for ccnsideration: of such 

cases with retrospective effect from the date the uniors,got.prom.*ed the 

respondents. shall consider ,the same and decide The cae.,,.ottbe.. appliQant. 

acoordiny. The case of the applicant for modified AC may also...be 

considered in the light of.expunqnadierse remarks. 

2. 	With the abOve, the C.Ajs closed. .,, The espndents,.may consider 

the case of the, applicant 	expeditk slyas possibk...., in. any event, not 

later than three months from the date of reôeipt.9f arl c.py pf.thisc,der.. 

(Dated this the 8tt  day of Febñiary.2012) 

K.NOORJEHANI. 
ADMINIS1RAThJE MEMBER 

	
JUDICIAL MEMBER 

asp 


